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The Registrar.
National Green Tribunal
Principal Bench. New Delhi.

Subject- Factual and Action taken Joint Committee report in compliance of order dated
10.11.2023 in O.A. No. 698/2023 “Kaushalya Sharma V/s  Mathura Vrindavan
Development Authoritv & Anr.

Respected Sir.,
In the above noted case, Hon’ble Tribunal has given direction as below :-

“In view of the averments made in the application, we also consider it appropriate that a Join
Committee be constituted to verify the factual position and suggest appropriate remedial action. Accordingly.
we constitute a Joint Committee comprising of representatives of CPCB, State PCB and District Magistrate.
Mathura and direct the same to meet within two weeks, undertake visits to the site, look into the grievances of
the applicant. associate the applicant and representative of the concerned project proponent, verify the factual
position and suggest appropriate remedial action. The State PCB will be the nodal agency for coordination
and compliance.

Factual and Action taken Report may be submitted within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF-.

List for further consideration on 02.02.2024.

A copy of this order, along with a copy of the application and documents attached with the same.
be forwarded to CPCB, State PCB and District Magistrate, Mathura by e-mail for requisite compliance.”

In the compliance of above directions, an inspection of site mentioned in the order of Hon’ble
Iribunal was carried out by a joint team comprising of the officials from the office of District Magistrate.
Mathura. Central Pollution Control Board, Delhi & U.P. Pollution Control Board, Mathura inspected the
site mentioned in the order on dated-09.01.2024.

Accordingly a factual and Joint Committee report is being submittcd with the present letter for
kind perusal and further action in this regard.

Your faithfully,

Enclosure-As above. \
Regd

C.C :- For Kind information please:-

e

| Offreer (1/C)

1. Member Secretary, UP Pollution Control Board, Lucknow.

2 District Magistrate, Mathura.

3. Sri Pradeep Mishra. Advocate H'ble N.G.T., New Delhi.

4, Chief Environment Officer (Circle-4), U.P. Pollution Control Board, Lucknow.
5. Chief Law Officer, U.P. Pollution Control Board, Lucknow.

Regional Officer (1/C)
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Joint Committee Report regarding Hon’ble NGT __passed order on Dated
10.11.2023 in OA No. 698/2023.

1.0 Background:

Hon’ble NGT in the matter of in Original Application No. 698/2023 “Kaushalya Sharma
Versus Mathura Vrindavan Development Authority & Anr.” vide order dated 10.11.2023 has
directed as follows:

“In view of the averments made in the application, we also consider it appropriate
that a Joint Committee be constituted to verify the factual position and suggest appropriale
remedial action. Accordingly, we constitute a Joint Committee comprising of
representatives of CPCB, State PCB and District Magistrate, Mathura and direct the sane
to meet within hvo weeks, undertake visits to the site, look into the grievances of the
applicant, associate the applicant and representative of the concerned project proponent,
verifi' the factual position and suggest appropriate remedial action. The State PCB will be
the nodal agency for coordination and compliance.

Factual and Action taken Report may be submitted within two months by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the
form of Image PDF.

List for further consideration on 02. 02.2024.

A copy of this order, along with a copy of the application and documents attached with the
same, be forwarded to CPCB, State PCB and District Magistrate, Mathura by e-mail for
requisite compliance.”

2.0 Compliance

In compliance with above order, nominations was received from office of District Magistrate
and Central Pollution Control Board and Joint committee was formed comprising of following
official:

S.N. Name Organization Designation
1 Shri Ajeet Kumar District Administration Deputy Collector, Mathura
2 Shri Danish Meena | Central Pollution Control Board Scientist C
3 Shri. R.V. Singh U.P. Pollution Control Board Regional Officer (I/C), Mathura.

In compliance to directions of Hon’ble NGT, Joint Committee associated with representative of
applicant and Mr. Praveen Tayal, Managing Director of project and inspected the site on 09.01 2023.

3.0 Observations and Findings
On the basis of site inspection and information submitted by applicant and project proponent
during inspection, observations and findings of Joint committee are as follows:

1. M/s Paras Realtech Ltd. (Paras Pride) is situated at Plot No.-GH-06, Rukmani Vihar Avasiva
Yojna. Vrindavan, Tehsil & District-Mathura. The Geo-Coordinates of the M/s Paras Realtech
J.td. (Paras Pride) in Plot No.-GH-06, Rukmani Vihar Avasiya Yojna, Vrindavan, Tehsil &
District-Mathura are Latitude-27.565736 & Longitude-77.660250.

2. As per the map provided by project proponent, the total area of the housing colony is 6997.90
Sqm. and built-up area is 13593.04 Sqm. {Block No.-1 to 8 (Block 1-1814.546 Sqm, Block 2-
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1420.486 Sqm, Block 3-1211.236 Sqm, Block 4-2044.191 Sqm, Block 5-2048.216, Block 6-
1511.991. Block 7-1814.546, Block 8-1696.640, Shopping-31.195 Sqm). The said colony
Constructed G+4" floor. The approved map from concern authority is Annexure-1.

Builder has not developed any specific site for solid waste collection however, representative
informed that Nagar Nigam daily collected solid waste from inside bins of project area for
disposal at designated site of Nagar Nigam.

Project Proponent has not obtained NOC from U.P. Pollution Control Board.

Project proponent has not obtained occupancy certificate from Mathura Vrindavan
Development Authority.

Two nos. of Rain Water Harvesting are installed in premises but are found clogged and
contaminated during inspection.

Project proponent is discharging untreated sewage into MVDA sewerage network.

Project Proponent has installed two nos. Bore wells inside premised for meeting water supply
requirement but have not obtained permission from CGWA/CGWB.

The Exhaust/Stack height of DG set installed in premises is not as per norms.

. Builder has not developed proper green belt area of 4191.852 sq m mentioned in plan. Only

Two plants found inside project area.

. Regional Office, U.P. Pollution Control Board, Mathura vide letter no.-1456/0-109/2024 Dated-

10.01.2024 has sought information from project proponent but project proponent has not

provided detailed information about project. Copy of letter is annexed at Annexure-2.

. Regional Office, U.P. Pollution Control Board, Mathura vide letter no-1459/0-109/2024 Dated-

11.01.2024 (Annexure-3) and reminder letter no.-1490/0-109/2024 dated-24.01.2024 has sought
information /clarification from Vice Chancellor Mathura Vrindavan Development Authority,
Mathura M/s Paras Realtech Ltd. (Paras Pride Project) located in Rukmini Vihar, Vrindavan,
Mathura. Reply/Information is still awaited from Mathura Vrindavan Development Authority

Annexure-4.

13. Photographs taken at the time of inspection of M/s Paras Realtech Ltd. (Paras Pride).

b . S iz
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4.0 Recommendations

1. Project proponent to obtain Occupancy certificate from MVDA and NOC from UPPCR

respectively.

[

Project proponent to obtain permission from CGWA/CGWB for withdrawal of ground water
from Bore wells installed inside premises.

Project proponent to operate DG set only after ensuring appropriate stack height.

1sd

4. Project proponent to ensure that RWH is cleaned and RWHs are made operational as per

norms and only rain water is discharged into RWH pits.

tn

Project proponent to ensure Green Belt and parking norms as per approved plan of MVDA.
6. MVDA to provide status and ensure compliance of Green Belt and Parking norms as per
approved plan of MVDA.,

A factual and action taken report is being submitted for kind perusal and further action in

this regard.

) ')i)w Mw %/

St
(RN, Singh) (Banish Meena) (Ajeet Kumar)
Regional Officer (1/C), Scientist C , CPCB Deputy Collector, Mathura

UPPCB.Mathura

3P
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49 Wge: www.uppcb.com
g—Ad :- romathura@uppch.in

e &2 BrIferd, Sou0 Yguvl v 9IS

’%S Regional Office, U.P. Pollution Control Board

N a1 Ho—65 U, dead Y, HElell XIS, HYRT
AP /"—/%/0 ~/09/;2.o=15 faTa /D/!H/Lm_?
[T ¥, gofldd STh gRI
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gRT Farferd Ho URY WSS,

S1-152, Yo fI8R, ¥4 g,

(PR a1 Wiew diFeldd, e Jo—1), faecii—110092.

Ry w0 s 8Ra aiftawr, 9F Roeh § A1 silovo Wo—698 /2023 “HIredl Ml
HRT g<1a [dbr WIRIERUT Ud o ¥ UIRd eyl faid 10.11.2023 & (Ul
T H |

HgIgy,

SRIGA  fAvae 41 g, o@de @B Ui gdos34rt /-4 /fafer /gl
H0—521 /2023 & 30.11.2023 @I W&y UGY B BT HE B | dobd H HO U R
arferpeer, A8 feeell # AT afovo Ho—698 /2023 “HIeedT T g9 HIRT g=ila- fAddra
U)o Td 3= ¥ oI Smew fRFid 10.11.2023 @& & ¥ A B

“In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of representatives of CPCB, State PCB and
District Magistrate, Mathura and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and suggest appropriate remedial action. The State PCB

will be the nodal agency for coordination and compliance.
Factual and Action taken Report may be submitted within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

List for further consideration on 02.02.2024.
A copy of this order, along with a copy of the application and documents attached with the same.

be forwarded to CPCB, State PCB and District Magistrate, Mathura by e-mail for requisite compliance.”

Iqd @ gRYey # Ho uRg RIcesd fafics gRT A0 TR WSS, Wil HWo—oliue—s,
TP e, wpAYl AR, g=ra+, dedlcl 9 SHUC—HRT @l fdafa fHar ar 2 o &
TRI—g=Td- fadr WIIHRYT, #YRT gRT XIhd Pleill & TAT J040 Uguor fzzo @ gr
faer ammafed waor o wrw fR & FEi /e @ R 8, @ e § o feaq gl
srufera g—

. Iqd BfarFl 1 G99 el Wive @) R T8l @ T 7 |

Fad DI H ¥ dlex BARST @I AU HFAAR 781 @ =) 2 |
Iqd B # difers ave MR @ P @gaRer T8 @ =AY 2|
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Tad Bl J e vd H doe [AaRa T8 o =i 2|
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—— Regional Office, U.P. Pollution Control Board
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e U |

HEIY,

ST s BeEE weuvT FriEe @, 7 ool @ g-Hel fi@—1001.2024 Tq 498
P, @IS @ UFID TH03471 /=4 /TSy /TANE Ho—521 /2023 fafie 30.11.2023 T
Wwwﬁwwﬁlaﬁmﬁ%m@ugﬁaaﬁw,%ﬁﬁﬁmﬁﬁaﬁoqo
i0—698 /2023 “TISIEAT WAl T WRT gaTae fapra WveRer Ud 3 # i CIENCIE
10112023 @ &I 3w Fr=Tad &

“In view of the averments made in the application, we also consider it appropriate that a Joint
Committee be constituted to verify the factual position and suggest appropriate remedial action.

Accordingly, we constitute a Joint Committee comprising of representatives of CPCB, State PCB and
and direct the same to meet within two weeks, undertake visits to the site,

District Magistrate, Mathura
sentative of the concerned

look into the grievances of the applicant, associate the applicant and repre
project proponent, verify the factual position and suggest appropriate remedial action. The State PCB

will be the nodal agency for coordination and compliance.
Factual and Action taken Report may be submitted within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

List for further consideration on 02.02.2024.
A copy of this order, along with a copy of the application and documents attached with the same,

be forwarded to CPCB, State PCB and District Magistrate, Mathura by e-mail for requisite compliance.”
Saq & TRYew 3 Yo uRE Ruads fifics g1 o URE WiES, Wi Ho—uilvd—s,

mﬁw%,mﬂﬂﬁm,m,mﬂaﬁm—ﬁgmﬁﬁaﬁmﬁmwﬁaﬁﬁﬁ
HeRI—graTas fadrd WIfedRT, Hgﬂmﬁzﬁraﬁaﬁﬁ%amqouomwﬁuwaﬁégm
ﬁmmﬁ‘awwwﬁﬁé’rﬁnﬁﬁmaﬁnﬁa%ﬂmﬁaﬁww
arufera &—

1- Copy of Approved/sanctioned plan and Map No.-162/v/10-11 (Paras Pride).

2- Total Plot Area and Total Approved built up area.

3. Total Green Area sanctioned vs Total Green area available at site as per mandate.

4- Occupancy certificate status w.r.L. project.

5- Reason for not issuing OC to project.

6- Details of non-compliances observed by MVDA w.r.L. to sanctioned plan and action taken

by MVDA.
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SWIgd fAvs s @rferd & ymid—1459 /31—109 /2024 f&id 11.01.2024 &1 Wa
TEUT BRA Pl B BN (I3 B BRMA Gord 8) | dapd 3§ "o Iy gRa s, 79 faccd
H IS 3(10T0 H0—698 /2023 “HITTedT IH g9 HYRT gardd fddrd UIferdxeT Td o i
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“In view of the averments made in the application, we also consider it appropriate that a joint
Committee be constituted to verify the factual position and suggest appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of representatives of CPCB, State PCB and
District Magistrate, Mathura and direct the same to meet within two weeks, undertake visits to the site,
look into the grievances of the applicant, associate the applicant and representative of the concerned
project proponent, verify the factual position and suggest appropriate remedial action. The State PCB

will be the nodal agency for coordination and compliance.
Factual and Action taken Report may be submitted within two months by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

List for further consideration on 02.02.2024,
A copy of this order, along with a copy of the application and documents attached with the sume,

be forwarded to CPCB, State PCB and District Magistrate, Mathura by e-mail for requisite compliance.”
J9d @ gRYey # Ho URE Ryacsd foafice gRT Ho URY 9rge, wife o—oivd 6
BN RIS, Hdv fA8R, g<rad, dedild d SIug —HRRR & Refra far wr g, o (o
HRI—g<1a- AP WIfaRv, AYRT §RT Widhd DIl & T S0W0 Wguyl A=y aid ol
fe sremf WA T [ & FAfr /e @ @, & TR A e
aruféra 8-
7- Copy of Approved/sanctioned plan and Map No.-162/v/10-11 (Paras Pride).
8- Total Plot Area and Total Approved built up area.
9- Total Green Area sanctioned vs Total Green area available at site as per mandate.
10-Occupancy certificate status w.r.t. project.
11-Reason for not issuing OC to project.
12-Details of non-compliances observed by MVDA w.r.t. to sanctioned plan and action taken
by MVDA.,
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